
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

NEW DELHI, PRINCIPAL BENCH 

O.A. NO. 295 OF 2016 

IN THE MATTER OF : 

Amresh Singh                                                                               … Applicant 

Versus 

Union of India & Ors                                                                   … Respondent(s) 

 

Date of Hearing: 28.09.2020 

 

WRITTEN SUBMISSIONS ON BEHALF OF RESPONDENT NO.5, 

GAMMON INDIA LTD. 

 

MOST RESPECTFULLY SHOWETH: 

1. That the submitting respondent has sub-contracted the works in the subject 

stretch of work to M/s. Chaudhry Powers Ltd. The said sub-contractor is 

executing the work in the stretch from Nashri to Ramban for more than a 

year now. 

2. The submitting respondent has time and again reminded the sub-contractor 

to cease and desist from dumping muck in a haphazardous manner. The 

Letters written to the subcontractor are attached herewith. 

3. That the report of the monitoring committee under consideration also notes 

that M/s. Chaudhary Powers Ltd. should not be allowed to execute works in 

such a casual manner. 

4. That the stretch of the work from Nashri to Ramban has various sites which 

are prone to incessant landslides. The submitting respondent has in its earlier 

affidavits brought attention to the said facts by placing data from the State’s 

Traffic Department. 

5. That for instance, in the month of August 2020 only, there have been as 

many as 14 incidents of landslides in the region. In such situation the 

subcontractor of the answering respondent, on instructions from the 



Administration has to dump the debris immediately to clear off the roads. 

The instruction are given to the contractors through whatsapp, a few 

snapshots are being attached herewith. 

 

 

ANIRUDDH SINGH 

ADVOCATE FOR THE RESPONDENT NO.5 

 

 

 

 

 
























